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;i;is eddlication has b n filo K unit sa 

i9 of th0 .,dministrative Tribunals ..ct, 1985 for 	ashin, 

the duniShment order dated 29.3.1991(Annexure t-1) by Mich 

penalty of stoppage of incroments for a doricci of too years 

without cumulative effect, was imposed on the applicant. 

Against the said punishment order he preferred appcal to th 

appellate authority on 6.5.1991(annexure A-3) but that 

appeal has not boon disposed of so far. Though under 

normal circumstances, the applicant should have exhausted 

all statutory remedies available to him, and awaited the 

appellate order, he has justified his comini; to the tribune 

on the 3round, that more than 6 months has elapsed, after 

he filed his appeal, and halving heard nothing in this 

regard;  the only course left to him was to approach this 

tribunal. 

2. have heard the learned counsel for the 

applicant Shri u.k. Nair. 

3. a,ctipn against the applicant mas taken under 

C.(3.3.0.i+. rules, which provide for appeal,revision, 

review etc. it is true that it is more than 6 months, 

that the: appellate authority is keeping the matter . it 

can not be expected, that in each and every ape 

decision should be :iven within b months by the 'adde 1 
Mook 

authority. Same times the delay may be on accoun-Yo'F the 
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appellant or for other justifiable reasons. There is no lay;  

setting time limit for disposal of appeal, though the 

appellate authority, in fairness is expected to dispose 

of the appeal within reasonable ::eriod. 

4. 	 having regard to the limitations of the 

Tribunal or a judicial forum in going into the question of 

quantum of punishment, ie are of the view, that the 

applicants interests are better served at this juncture if 

his appeal before the appellate authority is k:cided andWe 

consider 	that a suitable direction in this regard would 

meet the ands of justice. In the circumstances, we direct 

the respondents to decide the appeal of the applicant dated 

8.5.1991; in case, copy of the appeal is not on record ,f 

the appellate authority, the appellate authority may treat 

cop of the appeal contained as Annexure 	to the a•plica 

tion as an a Lipeal and pass suitable orders as considered 

appropriate. The application is disposed of with the above 

directions at the admission stage. No order as to the 

costs. Copy of this order may be given to Shri 	Sinha 

Additional Standing Counsel for the respondents for 

official use. ,,--7 
lqember(J) 

Allahabad dated 30.3.1992. 
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